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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

No. O.A. 350/01020/2016 ' - Date of order: 15 1.2019

Present : Hon’ble Ms. Bidisha Banerjee, Judicial Member
- Hon’ble Dr. Nandita Chatterjee, Administrative Member
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Government of Indla
Having its Office at Nirman Bhawan,
New Delhi — 110 001.

4. The Deputy Director Administration (AC),
‘ ' Directorate General of Health Services,
: Ministry of Health & Family Welfare,
Government Of India,
Havmg its Office at Nirman Bhawan,
New Delhi — 110 001.

5. The Port Health Officer,
Port Health Organisation,
Ministry of Health & Family Welfare,
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Government Of India,
Having lts Office at Marine House,
Post Office & Police Station — Hastings,
Kolkata — 700022.
...... Respondents
For the Applicant : - Mr. S.K. Das, Counse!
For the'Respondents - Mr. B.B. Chatterjee, Counsel

O R D E R (Oral)

Per Dr. Nandita Chatterjee, Administrative Member:
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replied on 6. 10 2015 regrettlng h|s lnabllaty to offer anyrexpi?%nafﬁ n as he failed
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: ,-j'havmg been found to be unaccepY ble, the screening commlttee members

B _agreed that, till the disposal of administrative matter in connection with the issue

.:of such memorandum grant of MACP with respect to the applicant should be

: kept ‘pending. The applicant was given an opportunity vide memorandum dated

12" January, 2016, to explain as to why disciplinary action will not be taken
agaiﬁst_ him under CCS (Conduct) Rules, 1964. In response, on 27.1.2016, the

applicant defended himself stating that he was only pointing out the
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i'rregularitieslcorruptionlfakelbogus _claim on Government funds in the context of
irreguiarities in conveyance allowa'nce.‘ The respondent authorities did not accept
- his defence and thereafter the applicant prayed for exoneration a'pologising for
his eariier remarks. Again, on 18.5.20186, as MACP was not granted to him, the
applicant revoked his earlier letter on wtthdrawai of complaints.

A show-cause notice dated 21.6.2016 followed and the respondent
authorities withheld nis MACP till the administrative mattér against the applicant
was disposed of.
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keeping thls matter tpendmg for adjudrcatlon and that the apphcant may be

directed to prefer I comprehenssve representatloMprayrngﬁor hls 3 MACP to

;_, MM""'

“‘E
the respondent authorities & hasthat, the, reSpondent authontres be directed to

_ dlspose of the same in accordance with law within a specific time frame.
7 ‘vAc'cordingly, without entering into the merits ot the matter and with the
' "'..-co‘nsent cf,the parties, we hereby permit the applicant to prefer a comprehensive
representation articula'ting his grievance on the 3" MACP within a period of two
weeks from the date of receipt of a copy of this order. Once such representation

is recei\/ed, the competent'respondent authority shall look into the matter and

pass an order in accordance with law and convey the same in the form of a
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_reasoned ahd speaking order to the applicant wi.thin'a_ ‘period of six weeks

thereafter. While disposing of the same, the reSpondents should reckon the fact
that, as the responden't authorities failed to arrive at any administrative decision

with respect to the applicant, his MACP has been withheld.

- 8. . With these directions, the O.A. is disposed of. There will be no orders on

- costs.
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